
- . . . . - • - ■  . - -■

ewi
The Assam Gazette

Reg istered No, A*U
> -

» SEtfoSt 3B£t 'Jwnum *
EXTRAORDINARY

31* *^31 «W  SSfaFS
PUBL ISHED BY AUTHORITY

*U 69 fa»i5*, 24 c*. 198$, 3 c<3rfc, 1910 («re)
N» 69 Cis pur, Tuesday,  24th May, 1988, 3rd Jy aistha ,

1910 (S .E .)

GOVERNME NT OF  ASSAM

OR DE RS BY TH E GOVERNOR

LEGISLATIVE DEPARTMENT : LEGISLATIVE BRANCH

NO TI FI CA TI ON

The 23rd May , 1988

No. LGL. 169/87 /9.—The  follow ing Act of  the Assam 
Legis lative Assembly which received  the assent o f the Governor  
is hereby pub lish ed for  general info rma tion .

• — r  ' - J  ', . 0
- ■ . i

. i v ; J - : v : " I f  

'.r _ - - ■ - ’• - >



392 TH E AS SA M GA ZE TT E. EXTRAORDINA RY, MA Y 24, 1988

ASSAM ACT NO- VI OF 19.88

Received the  asse nt of  the Governo r on 21st May, 1988

THE ASSAM AGRICULTURAL FARM ING CORPORATION 
(AMENDMENT) ACT, 1988.

in

An

Act

to amend the Assam Agricultural Farming Cor- 
poration Act, 1973.

preamble. Whereas it is expedient to amend the 
Assam Agricultural Farming Corpora tion Act, 
1973, hereinaf ter called the principal Act, in 
the manner hereinafter appearing :
' i ■ . "

It is hereby enacted in the Thirty-ninth 
Year of the Republic of India as follows

J-  (1) This Act may be called the Assam 
commence- Agricultural Farming Corporation (Amendment) 
n,cn t- Act,  1988.

(2) It shall have the like - extent as the 
principal Act.

(3) It shall come into force at once.

Amendment 2. In the principal Act, after section 25, 
• wction 5 fo ijo w jn g shall be inserted as . section 25A

namely :—
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“25A

State Leve l 
Co -ordiaa-  
rion Co m- > 
mittee.

The  Sta te Gover nment  may,  by noti­
fica tion  in the  Official Gazet te,  con sti­
tu te  a Sta te Level Co -or din ation  C om­
mit tee  with a Ch airma n and such  
numb er of  members , as may  be decided, 
to review the  fun ctio ning of  the Co rpora­
tio n and  to sugges t ways and mean s 
for  impro veme nt and also  to  per form 
such oth er adv isory fun ctions as may 
be specified in the no tif ica tio n” .

R.  LAS KAR,
Joint;  Sec reta ry to the  Govt , of  Assam, 

Legis lative  Dep artm ent .
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